
IN -.EL..,  Gs•NTHAL raAIN-ithfkiATIVth TRILI3UNAL 

ALL!,HABAD 

f 1992 

389 of 1992 ) 
Review Applic tion No. 1260 0 

( In Original Application co. 

Dr. Akhtarul /Jam Faizli 

Versus 

Union of India and Ur's. 
	 • • • • Respondents 

Hon. Mr. Justice 	
. Dha on , V .0 

Hon. Mr. K. obayya , Member(A) 

( By Hon. Mr. Justice s .K. Dha on, V .G . ) 

This is an duplication, seeking a review c 

order dated 30.6.92. 

2. 	
The oruer was passed after hearing the 

vi•Pe- counsel for both the sides. 	e a 	directed that  

in view of the statement given by Sri K.C. Sinha, 

learned counsel for the Union of India and Others, 

the Disciplinary proceedings against the applicant 

should proceed on the basis of second Charge sheet 

and the first  c rge sheet  shall be kla-ovie 

• 
3. 	

We had obse-eveciLhe right of the a pplicant 

to raise the plea that the r.u -Llior ity concerned acted 

molafide, in a-G-1;441-g.the second ch.rge;at the proper 

s
tage i.e. if and when, an order punishing the 

licant was passed. Therefore, no prejudice 

was caused to the applicant. 
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under the law. 
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4. Re haOe'recorded in our order that counsel 

for the applicant(6hri M 44. Si,Adiqui) had made a 

statement at the Bar,on which we acted. In the 

affidavit;  filed in support of this application, 

it is averredy that the applicant did not give 

.) any instructions to 6hri 6iddiqui to make' statement 

which he made before us. Remedy of the applicant 
cwrit,c. 

is note this Tribunal. Shri aiddiqui bast been duly 

authorised by the applicant to represent him and/ 

therefore, we committed no illegality, in relyingtu 

the statem.-Alt made by him at the Bar. 

5. No error in our order,much less titan error 

tiu) apparent on the face of the record exists, is--ettr 

eeti-ear. 

6. i,e, therefore, dispose off this application 

by adopting the process of circulation as permissible 

M mber (A) 	 Vice Gh.dirman 

dated: 26th Nov: 1992: 
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